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IRIGINAL APPLICATION NO.____ 199,51 

I1ISC.PETITION,/C0NTE11pT PETITIO1J/REVIEi A1SPLICATION NO. 
 

APPLICANT (s) 

VERSUS 

RESPONDENT (s) 

FOR 
APPLICANT (s) 

ADVOCATE FOR 
RESPONDENT (s) 

0 

--- 	 r------ OFFICE NOTE 	 D A I E' 	 COURT'S ORDER ............ 

15495 	1 	Mr R.K. MaJ.akar and fir M. 
• fine kPplication jj 	 Ta1udar for the applicant s  
form and within d. 	

1 

C. F. of Rs. 501- 	 issue notice to the 
deposited vide 	- 	 I  respondents No.2, 3 and 4 to show 
IIBDNo1.'-' 	 : cause as to why this application 0a0d 	 , 	 . 	

' should not be admitted and interim 

• 	 relief as prayed should not be 

46 - ' granted returnable on 17.5.95. 

., Mr S. Au, Sr. C..G.S.C • , seeks to 

for the respondents. 

Appearance is noted. However, 

notice be issued directly tothe 

respondents. 

ViceCairman 
V 	

• 

2;% 	 nkm 	 • 	Mem$er 

r r 
& 
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O.A • No. 70/95 
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D A T E 
C 0 1 15 

OR DER 

	

17..5,95 	 Mr R.K. Malakar with 

Mr M. Talukdar for the 

..-.-..: applicant. 

• , 	Mr S. Au, Sr. C..S.C, 

for the respondents. 

Mr.K Choudhury, Accoun 

Officer, present to instruct 
.;•..,•. 	.,.,.; 	. 	 I 

	

- 	i'r iii• 	 . 

	

: 	 Mr S. Ali informs on 

t.instructions that the applicant 

ham 	 bb 	h as been 

	

:- 	assassiãted :by 	me persons in 

Dirnapur on 11.5.1995. Healso 

' produces a copy of the issue of 

the daily 'Nagaland Post'. 

	

• 	' published from Dim.au.r dated 

1351995 c1h6 repo?o? 

' the assassination. Mr Au, 

therefore, submits that the 

application stands:abated. 

	

' 	 . 1 	 In the Administrative 

: Tribunals. Act or the Rules there- 

'under I have not been able to 

:notice any provision for bringing 

the.heirs or legal representatives 

on record. However, under the 

4.  

	

•1 	 general law if an applicationcould 

be made for setting aside the 

abatOmnt uithin 1 period prescribed 

•,' under the Limitation Act and if 

any such application is made by th 

• 	: •heirs or legal representatives of 

the applicant it will be considers 

on merits. Hence tollowing order: 

The O.A. is dismissed as abate 

,Libertyto the heirs and legal repres r-

tatives to apply for setting aside the  

abatement. Hoiaver, subject to the 

question of its maintainability it wi 

be decided in accordance with law as 

$ 	 I 

.• 



O.A.NO.70/95 

I 	 I 

OFFICE NOTE 	LATE 	 CUWT?S GDER 
- 

7 . 

I7.5.95 
and when such application would be 

S 	 filed. 

) 	 The Purshis given today by 

rr S. Au, learned Sr. C.G.S.C. 
informing the fact of death of the 

21 	 applicant together with the above 

mentioned issue of the newspaper are 
• 	

I 	 taken on record. 

I 	- 	

S 	 !jce.Cha1rman 
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Admission on 

FiljSp 

Naltiand address of the 
1* -0 . k"  

petitiofler. 

Name and address of the 

Respondents 

Name and address of the 

Advocate at for the 

- 	 petitioner. 

: Shri Akangyanger 

Commandant, 1st N.A.P. 

Bn. , chmukedima ,Nagaland.. 

1. The Union of India, 

represented by the 

Secretary to the Govt. of 

India,Mini stryof Home 

affairs, Home Deptt., 

Newl Delhi. 

2 The Commissioner and 

Secretary ta the Govt. 

of Nalar1d, Home Deptt., 

Kuhima. 

The Accountant Genera1, 

• Nag aland, Kohirna. . 

The Sr. Treasiry Officer) 

Dimapur. 

:. Shri R.K • Malakar and' 

S hr i Monomo han T a].ukdar, 

• Both are Advocates,GaUIlati 

High Ourt, GuWahatil 



-2- 

Name 'and address of the 

dvocate.ofRespoflderlt 

postal Otder : I.P.O. No. 803883922 

dated 30.3,95 , GuwahaLL 

Post Office, Guwahati-i. 

• 	 6 • particular5 of the petition: 

i 	vain petition : Frop.e No. 1 to 15. 

Receipt sup : Page No. 16 

Appendix '-A : Oescriptionof documents 

relied upo. 

• 	 iv) Annexure 1 & 2 : Official letters 

(concerning appointment 

/induction /promotion of 

the applicant.' 

&inexure 3 and 4 : All 'copies of the impugned 

payslip. 

nnexur& 5 : Copy of the represetitaton 

of the applicant. 

viiLAnnexure-6 : Copy oi the letter on 'deci- 

sion of the Govt • of Naal and) 

viii') Annexur e-7 

Annexure -8 - 

nnexure- 8 

Annexure- 9 

nnexure- 10 

Copy of the letter' expressi-

ng opinion of the Govt. of 

Nagaland in respect of D.A./ 

: 'Copy of the Notification 

issued by theGovt. of Inc3ia. 

:.(copyof the letter in princi-

ple fixing pay of promotee 

I.P.S. and Ih a). 

(vokalatnamal 

: (I.p.O'. bearingNó. 
803883922.dt. 30.3.95 

of RS. 

A
il ed by: 

ri tTalukdar 
Advo cat e, GaUhati Bar ikssociation, 

Guwahati- 1" 
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ENDIX 

Forms 

FOPI4 -1 

See. Rule- 4) 

Ap.icatiOfl under section 19 of the Administrative 

Tribunal Act, 1985 • 	 / 

Title of the Case : 

5l.N2. 	DescriptiOn of documents 	 Nq 

1 	Apl icat ion 	
1. 15 

ReCeipt SlIP 	
16 

Atinex 	1 & 2 	
1719 

Nnnexure 	3 & 4 	 20-23 

Ann exur e- 5 	
24 

6 • 	nexUre 6 	
25,26 

• 	 7. 	jne1re -7 	
21 

8. 	ineare 8 	
28 

9 • 	Annexur e-8 	
29 

l. 	nexure 9 	
30,31 

11. 	AtjñecUr e- 10 	
32 

• 	
• 	 (r..o. of RS.5/-) 

S. .' 

• - 	 e of 	 Applicant  

• 	
gMs•. 

Date of filing 	.............• 
or 

Date of Receipt by post 

Registration No. 	 • 	• 

strar 
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IN THE CENTRAL ADMINISTRATIVE TRIBuNAL, 	
0 

GUWY{ATI BENCH. 	 •• 

Shr. Acangyanger Ao, I.P.s., 

commandant, 1st N.P Battalion, 

Chumukadima, Nagaland. 

APPLICANT. 

I 

• 	Versus- * 

The Union of India, 

represented by the Secretary 

to the Govt. of India, 

Ministry of Home Affairs, 

• New-Delhi. 

The Commissioner & secretary, 

to the Govt..of Nagaland, 

Deptt. of Home etc., i(ohima. 

The Accountant Genera]., 

Nagaland, Kohima. 

- S 

The Sr. Treasury officer, • 

Dimapur. 	- 

- 	 ... 	IESP0NDENTS. 

contd...p/2 
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IN 

DEW.XLS OF APPLIcATION 

1. particulars of the : The application is made 

order against which 	against the order N0.A-1/ 
the application is 	iPS/Ps/6492 dated 2nd Feb- 
made, 	 ruary,1994 and also order 

NO.GE-11/XPS/PS/1 196 

dated 20-05/94 both are 

passed by the 'Accountant 

General (Accounts) ,Nagaland, 

• 	 Kohima fixing the pay of 

the applicant on 8-4-93 i.e. 

on the date of his nduction/ 

Promotion to i.p.s. Cadre. 

2, jurisdiction of the : The application declares 

Tri1flal. 	 that the subject matter of 

the order against which he 

wants redressal is within 

the jurisdiction of the 

Tribunal. 

Limitation 

Facts of the Case 

: The applicant further 

declares that the application 

is within the limitation 

period prescribed in Section- 

21 of the Administrative 

Tribunal Act., 1985. 

: The applicafttm begs to 

submit that the applicant 

Contd...P/3 
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4 	 (Shri AkangyangerAo had joined 

initially in Govt. Service Nagaland 

Police) on 10-24962. He was promoted/ 

appointed to the post of Dy. S.P. on 

6-9-1974. Thereafter the was promoted 

to Addi. • P •  w.e.f. 5-8-1982 in the 

State Cadre (Nagaland) • The applicant 

was elevated to the Indian police 

Service Cadre and he was appointed 

as E.P.S. Officer on 8-4-1993 vide 

• Govt. letter N6.14013/5/93-I.P.S.l 

dtd. 8-4-93 and his year of allotment 

is 1987 i ide letter N04-

15011/4/89-IPS.-1 dtd. 18-1-94. 

(photostated Copies of the above 

letters are annexed herewith at 

A.nnexure-1 and 2 respectively). 

That before the date of promotion of 

the applicant to the I.P.S. Cadre 

i.e. on 7-4-93 his Basic pay Was 

allowed to draw Rs.4390 100 P.M. in 

the existing Scale (N.P.S.) of pay of 

Rs.3500-5650/- which is also on the 

wrong calculation in fixing his pay 

on Revised pay by the A.G., Nagalafld 

at per with Nagaland Services 

(RevisiOn0f pay) RuleS, 1993 

according to which the Z*3 Basic 

t 

ontd...P/4 
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• 	 pay fixed to your applicant ought 

to have been much higher than the 

amount fixed (as per A.G.,.Nagaland's 

provisional pay-slip) vide letter 

140.GA-1/IPS/P.S./6492 dtd. 2-2-94 

and also letter. 14o.QE-11/IPS/pS/1196 

dtd,20-05-94 (photóstated copies 

of above letter are annexed herewith 

of Znnexure-3 and 4 respectively). 

The application was promoted to 

Addl.S.P. w.e.f. 5-8-1982 and he 

completed more than 7 years (7 years 

9 months 26 days) tilI1-6-90 

(in the said post) i.e. on the date 

of his pay was revised in the new 

scale as per Nagaland Services 

(Revision of a3) Rules, 1993 

• 	 (the Scale prescribed being Rs, 

Rs.3500-5650/- P.M.) fixing his 

basic pay at Rs,4000 1 00 P.M. and his 

next annual increment has been shown 

as on 1-9-90 in the new Scale 

which should have been on 1-8-90 

under the existing Rules. After 

the induction/Promotion of the. 

applicant to I.P.S. Cadre his pay 

has been fixed at Rs.4500 1 00 P.M. 

w.e.f. 8-4-93 and the pay has been 

ontd... .p/5 
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continuing till to-day without 

any increment which is.tnconsistent 

under any existing law and the same 

is also standing deprivation of his 

legitimate service benefit sustaiiing 

huge financial loss. It may be stated 

here that had the applicat been 

continuing in the existing previous 

• 	 scale (State scale) of pay his basie 

pay, by now would definitely be far 

better than his present pay in the 

IPS Cadre as calculated by A.G., 

Nagalafld Vide nnexure-4 and 

accordingly he is also sustaining 

irreparable loss from other ad'nissiable 

• 	 allowances only because of the Wçdn 

done by the Respondents and this is 

injustice to z wards 	loyal Govt.. 

Servant. NOW the question is that 

after the induction/promotion of 

• 	 the applicant to I.P.S. Cadre with 

• 	• 	 effect from 8-4-93 and his present 

• 	 assignment as cOmiandant, 1st N.A.P. 

Bn., Chumukedimaj. Nagaland he is to 

discharge higher responsibilities 

which he is performing to his best 

ability for which the applicant 

deserves more incentives which i 

Contd, . . . 

0 
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he has not received. It may be 

mentioned here that the applicant 

had subiitted a representation to 

the Home Commissioner, Nagaland, 

Kohima (through properchannel) 

stating his grievances in regards 

to his pay and other allowances 

vide his letter dated 4-2-94 (copy 

of Annexure-5).That after receiving 

the above representation cited above,? 

the Govt. of 

Home, Kohima moved a proposal fixing 

the basic pay of the a nt of 

Rs.5230 1 00 P.M. on 7-4-93 (which 

should have been 8-4-93) to Nagalafld 

Finance Department with the clearance 

of p & A.R. Department (A.R.Banch) 

vide their U.O. No.3124 dated 5-5-94 

and the Finance Department's concurr- 

* 	 ence of the proposal was accorded vide 

±k their U.O. No.740 dated 16-5-94. 

Then the approval of the Government 

of Nagaland to the proposal for fixa.-

tion of pay upon induction to I.P.S. 

in respect of our applicant Was 

conveyed to the A.G.Nagaland, Kobima 

vide letter No.POL-1/PF/33/82 dated 

.18-5-94 in order to issue necessary 

payslip accordin1n favour of your 

applicant which the A.G.Nagaland, 

Kohima has not done yet 

Contd... .p/7 

6 
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(A photostat copy of the Govt, letter 

has been annexed herewith at 

innexure-6), 

under the circumstances the 

rQ-5 44J- ' 

applicant prefers this application 

-as he has no alternative at present as.5ç 

protection of his legitimate financial 

benefit from service. In this connection 

the applicant may be allowed to state 

that he has no sufficient time to seek 

redress through his further representa- 

tion 	the respondents as he is on 

the verge of supertivatidn and as such 

he-is submitteeV the present application 

before the Ion!ble Tribunal for the 

• .istice and equity for the same. 

5. GrOunds for : 	The applicant may kindly be 

relief with allowed to subnit in this regard that 

legal provi-. since the promotion to I.P.S. from 

N.P.S. is from lower to higher respon- 

sibility the fixation of pay of your 

applicant in the I.P.S. is admissible 

S 	 . 	 . under P.R. 22-C and hence finance 

epartment' S concurrence accofded vlde 

their U.0. NO.740 dated 161.1994 and 

communicated to A.G., Nagaland, Kohima 

vide znnexure-6, 

- 	 Contd....1D/8 

4 



: 

6 • Details of the 	: 	The applicant declares 

remedies exhausted, that he has availed of all 

remedies available to him under 

the relevant service rules, and 

accordingly he had subiitted 

representation to the Home 

commissioner, Nagaland, Kohima 

(through properchannel) vide his 

letter dated 4-2-94 (nnexure-5) 

on which the Govt. of Nagaland, 

Home Department fixed Basic pay 

of the applicant of Rs523O'OO PM. 

on 7-4-9 3 (tPs, and conveyed the 

same to A.G., Nagaland, KOhirna 

vide Annexure-6 in order to 

issue pay slip accordingly which 

the A.G. has not yet done. 

It is, therefore, prayed 

that the petition may be admitted 

for the end of Natural justice 

as the delay may deprive the 

applicant from his legitimate 

claim and/oHonour may be pleased 

to admit this application asan 

Zceptionàl one. so that the 

• 	 petitioner may not be deprived 

of his legitimate claim for his 

due financial benefit from 

service. 

Contd.. . .p/9 
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tx 

, Mattets not pzevj- : 	 e"applicant further declares 

ously filed or that he had not previously filed 

pending 	tth any any application, Writ peti'tion 

other court, or suit regarding the matter in 

respect of which this application 

has been made, before any Court 

or any other authority or any 

other Bench of the Tribunal nor 

any such application, Writ 

petition or suit is pending 

before any of them. 

8. Reliefs sought. 	: 	In view of the facts 

mentioned in Para 6 above the 

applicant prays for the following •  

relief (S) :- 

(1) Pending the disposal of this 

petition the applicant may be 

allowed to draw the basic pay 

Rs.5,230 0 00 (five thousand two 

hundred thirty) only w.e.f. 

7-4-93 (N.P,.) as State Govt. 

of Nagaland'S decision having 

concurrence of their Finance 

Deparnent vide letter u.o. 

No.740 dated 17-5-1994 and 

conveyed to the A.G., Naglañd, 
• 	 Kohirna vide letter NO.POL-1/PP/ 

33/2 dated 18-5-94 ( At 

Annexure-6). 

coritd ... P/1O 

I 
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Plus other admissible allowances 

under the existing Rules. 

(2) The special pay admissible to 

the applicant (being .400 1 00) under 

Nagaland Se1rice (Revision of pay) 

RuleS, 1993 which have been cut-off 

in pay-slip since November, 193 

(vide Annexure-4) may e allowed to 

draw continually by the applicant. 

• 	 (3) The Respondent No.l may be 

dIrected to finalise dixation of 

pay and thher admissible allowances 

to the applicant after induction/ 

promotion to the I,P.S. Cadre on 

8-4-93 with higher responsib].ity 

innediately. 

(4) The Respondents may be 

directed to declare correct position 

of C.P.I. based on existing price 

rise in Nagelafld, Kohima which is 

much higher than the All India 

• 	 Consumer prjce Index Point of 608 

(1960-100) as the sie is still, 

pending undecided as per letter 

NO.FIN/ROP/4/94 dated 19-9-94 

(at nnexure-7) for deterrnination/ 

• 	 realisation of D.A./A.D.A. at the 

present rate admissible to the 

applicant. 

COfltd. . . p/il 
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5. Fixation of pay in respect of your 

applicant ( in the scale of pay of 

• 	 Rs. 4500-5700) on pomotion to I.P.S. 

- 	cadre on 8.3.93 and clarification in 

• 	

S 	 view of the point of Govt. Notification 

• 	 No. 20011/2/93-A.IS(11)-8 dated 6.5.1994 

ref'errd to the A.G., Nagaland, 

Kohima vide No. 20015/2/94-AIS(1i) 

• 	 dated August, 1994 ( at Annëxure - 8 

• 	 and 8-A). 

Reasonable cost for the case as the 

Hontbl e  Tribunal may deem f'it and 

proper. 

Any other relief or reliefs that the 

Tribunal may deem fit and proper. 

Interim Order, if any 	Pending, final decision on the application, 

prayed for : 	 the applicant seeks the f011owing interim 

relief:- 

• 	(1) 	That the applicant may be allowed to 

draw the Basic Pay being Rs. 5,230 1 00 

(N.P.s.) w.e.e. 7.4.93 on the basis 

• 	 of Govt. letter at Annexure - 6 plus 

- 	 Other allowances adthissible to him. 

(2) 

I..  
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The Special pay of Rs 400 1 00 P.M. 

be allowed to draw continually. 

The next increment may be allowed to 

draw by the applicant in the N.P.S. 

cadre scale after completion of one 

year i.e, w.e.f.7.4.1994 till the 

finanhisation of the pay in I.P.S. 

Cadre. 

The A.G., Nagaland, Kohirna may be directed 

to issue revised pay slip immediately 

as above to facilitate the applicant 

to draw his pay and allowances till 

disposal of this petition. 

Any other interim reli&f or 	e-4ffi 

rei-af...r interim reliefs that the 

• 	 Hon'ble Tribunal may deem fit and 

• 	 Proper. 

10, In the event of app—. (i) The applicant prays that he may be 

lication being sent 	heard through his Advocate and a date 
I 

by registered post , 	fixed for the same after serving notices 

it may be stated 	to the parties. 
S whether the app— 	. 	 • 

licant desires to 

have oral hearing at 

admission stage and if 

S.. 
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so, he shall attach a self- 

addressed post card or in- 

land letter, at which in-

timation regarding the 

date of hearing could could 

be sent to him. 

11. Particulars of Bank 

Draft/Postal Urder , 

filed in respect of 

the application fee : 

(i) Name of the Bank : 	A postal Order bearing the followIng 
on which drawn particulars is attached herewith, 

(2) Demand Draft No. 

or 

 Number of Indian Postal :A. 803883922 valued Rs. 	50 1 00,only 

Order(s) 

 Name of the 	issuing : 	B. Guwahatj Post Office. 
Post 	Ot'f'ice. 

 Date of issue of postal :. 	C. 30.3.1995 

otder(s). 

 Post office at which : 	D. Guwahati Post Office, 	Guwahatj_..T 
payable. 

12. List of enclosures : 	(i) nriexure 1 	and 2 	( al1 	Copies of 

official letters Concerning appoint- 

merit / induction/promotion to 
I.P.S. 	and Service Seniority), 

(2)... 
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1nnexure - 3 and 4 
( 
all copies of the 

impugned Pay-Slip allowing the appli-

cant to draw his pay and other existing 

allowances). 

Annexure - 5( copy of the representa- 

tion of the applicant seeking reme-

dies under relevant service rules). 

Arinexure- 6 
( copy of the letter on 

decision of the Govt. of Nagaland 

fixing Basic Pay on 7.4,93 
( 

N.P.s.) 

in respect of the applicant and 

conveyed to theA.G., Na.aland, 

Kohima) for necessary action. 

Annexure- 7 
( copy of the letter 

expressing opinion of the Nagaland 

Govt. in regards tcf O.A./A.R.A on 

the basis of the C.P.I. point of 

608( 1960-100) as on 31.5.90) 

Annexure - 8 

Copy of the Notification issued by 

the Govt of India regarding fixation 

of pay in respect tô the promotee 

I.P.S. and I.A.S. Officers). 

Annexure - 8 A. 

(copy of the letter on principle in 

fixing pay of the promotee I.P.S. & I. 

A.S. officers addressed to the A.C., 

Nagalnd.. 
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Nagaland , Kohima). 

nnexur' 	9 

(Vokalatnama) 

Mnnexure— 10 

(Indian Postal order bearing'No. 

U3883922 Ot. 30.3.1995 valued Rs. 

50 1 00 only). 

VERIFICATION 	- 

I, Sh'j  Akangyanger •A0, Son of Shri Carat A0 9  aged 

*bt 	abut 57 yars, working as commandant, 1st N.A.P. Ba., 

chumukedirna, Na 3land under Home Deptt. of Govt of 

Nagaland do hereby verify that the contents of paras 

from I to 3 1 5 to 7 9 and 10 are true to my personal 

knowledge and paras 4,8,11 and 12 are believed to be true 

on legal advise and that I have not suppressed any material 

fact. 	 - 
\ 

Date 	 .. 	 - 

Pacej 

S . 

Signature of applicant. 



t 
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1') 
t 

TO, 

The Registrar, 
Central Administrative Tribunal, 

Guwahati-BeflCh. 

FORM-Il 

(See Rule-4(4) 

Receipt Slip. 

Receipt of the application Liled in the Central 

Administrative Tribnnal, Guwahati Bench by shri zkangyanger 

AO working as Commandant. 1st N.A.P.., Chumukedima, 

Nagaland in the Ministry/DePtt. of Rome etc. under 

- Nagaland State Govt. and Promotted to i.p.s. Cadre at 

present residing at Chunrnkedima, Nagalafld is hereby 

acknowledged. 

For Registrar. 

Central Administrative 
TribUnal, 
Guwahati Bench. 

•. . .. 
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No.I-14013/5/93-..IpS.I 
Government of India/E3harat Sarkar 

• 	 Ministry of Home Affairs/Grih Mantralara 

New Delhi, the 

0 	 H 
In exerçis.e of the powers conferred by sub-rule (1)\ 

of rule 9 of the Indian Police Service (3ecruitrent) Rules, \ 
1954, read with sub-regulation(i) cf regulation 9of the 
Indian Police Service (p

~- jei ased
oointment by Promotion) Regulations, 

1955, i1 he President is 	to appoint the following 
memb's of Nagaland Police Service to the Indian Police 
Serice on probation, .and to allocate them to the cadre of 
Nagalandunder sub-rule(1) of rule 5 of the Indian Police 
Service (Cadre) aules, 1954. The appointments will take 
effect from the date of issue of this Notification. 

• 	Sl..No. 	Name of the Officer 	 Date of birth 

• 	S/Shri 

Shri Akangyanger Ac 	 1.4,.193 

2. 	Shri Qensuja Ac 	 1.1.1944 

• 	 *øe's• 

___ 	 ( P.S. PILLAI) 
• 	

•• 	 I 	 UNDd SCY. TO TI-LA GG'T. OF INDIA 

No.I-14013/5/93-IPS.I, New Delhi, the 
A copy each is forwared to :- 	

0 

• 
 

The Chief Secretary to the Government of Naland 
(Attn. Shri P. Ta1iternen Ao, Home Commissioner, Kohima, 
w.r.t. their letter No4POL-.1/E.STT/LO/32(VOL-iO) dated 
15.3.93 & 21,3.93 (with two spare copies for onward 
transmission to the officers concerned). 

, The Accountant General, Nagaland, Kohima. 
The Secretary r  UPSC(Attn. Shri N.Namaivayam, Under 
Secretary). 
The iX & IGP, Naqaland, Kohirna. 
Shrj. Iogesh Jha, Asstt,, IPS.I Sectio ,, Mi-IA. 

• 	
0 

• 	 •• 

• 	

0 	
• 	 ( P.S. PILLAI I • 

UND.R SE.CY. TO THZ GOVT. OF INDIA., 
cparecpies for IPS Section. 

10 
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999ft 
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T4 	1954 	9i 5 i 	-f9 i 	F71I 9TffP5 fT 9T9 Ti 	I 	 V9T 
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• 	1 4 1938 2 	
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l• 	 TTt 	q. 

IS 393 	1•3 93 
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., Lh 
hA. 	..•.•. 	 . 	.' 	 . 	

. 

The 	S:cL ,

c vLo 
. 	 Govt. of nd IIorn 	DLt. , J2Q j.c 	J.:$LL 

. '1Zc,h irn 

SUB:- 	p 	(L::I.11Lj()j) rI 	Otj;fty) 
Ji:i.c, :1.9o0 	triiijnat Ion of Senior v of protLc :w off icarn, 

• 	 Irn 1.i..CLCr( to re1er Lçr SLvLe GVjnrJ1tI 	letter ./10/B7 (' 	), UctLrj 23-- J. 1- 1293 Un L!i subj ;ct c i(:ci hovo and 
to cy that S2n i.or.ty E 	 ?.k 1 jy(r an1 Ot1r)sujn .O, IP h1 1 he a 	o:J.:I.oi., 	in LZr Gr;dL :Loti 1 itt.; of 	off icr 	

of 
Naça._ 

2. 	Th c.iL i1t 	f ie:v ice in i:c:cr'(; 	f Lho 	Lte P1 i.e S.rr.j cc 
of icers a.:jxj( 	

to the Itjn Lo1icp eLvjc by promojon are 
s 

.s-•fii0,,5. 

1i 	(j_  
Of 	

)uI 0 LrQI(( 	L(l 	L 	)II C 	 rL& 	Cir O 
lo. 	f'j.c er 	 wh ih 	r'1:'c.J'I:•-L 	 we 

I . 	
• 	

old .it)g 	IlPI)l 	L 
 IOL 	:U?S 	ot 

V 1Cc 	in terms :h 	of .i.°Qfl(j. 	of rule • 	

,.. 	 1..J7• 	
-•I 	n 	3(3) (ii) 

	

.1. 	 or 	;i',i•- 	 th 	of the 
ranl - IPS 

• 	 • 	

:I.t:;tOI1 
- ;. 	•.:. 	 . 	

. 	 tti)1: 	of 	. 

SLIVI 

!• 	:. 	

oJ 

r:LLv • 	
;• 	 . 	

. 	 - 

i.eriL.  
J. 

~ •.•• •,'.•**.. .•• .•. 
•••. •_.••.•• .•• . 	.1_ ••_ •••• 	 •• 	••'. 	•• 	•''..•! 	 • 	,_ 	 . 

r 	 . 	 . 

1. iJUoc1 	.:ot'j 	;.c• 	 I1A 

2 
4 

:, 
2. 	Or e 	uj. n 

. 

i-a 	3i--7•-7r 
i n (3 1907 - 

•. 

.•. 	•"•,•••••••••• . 	
•1 

. 

-': 

_a•••••••.••••• 	 I 1909 

•\O 	136) •. 

•. 3 	•• 	hr1 
• 

• 
i 	 bei. 

- 	

I 
ad Shrj 

 
c, 	3Io 	:1 J3ur]ujuk (SPS I:- 

190w L otc h J i 	 i 
j 	n 

I''' 	I 	j 	rj U iroc-L recjo,t it 	Qf 
- 

•193C in 	-t'o:. rj.td;-L 
 

P 	( 	i 	i n i r 1 ( v) 	flu I 
' I 

I 
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4. 	The 	cyn c 	J.itI 	:can, may 	: ii 	•' inf amned accki1n q1 

1 1t iLh1u).1y, 
- 

• •: 
(L_,. 	PflL?I) 	 [ tJH DEP. • siCiET,\t'L TO Ti•LE GOVT. OF 	3I.1DI/. 

NO I-151/'/09 	ItS 	L 	flci Da3h 

1. 

	

T116 H ome 	Couiii :I. 	n J.oncr, GovurniiknL of Iaq;1rQ, 	1(oh 	(with .na 
2. sparc coi:;) . 	. 

2.. 	The 	lccoun t;tnL ° Gctiaj:it., :.. 	. 	..i 	'. Koh iu. 	• 

(.s. PILEi) 
.? U . D It 3L cRETR[ TO Ti E (OvT. OF iNDi - 

)?or 	In;ert 	D:L:tr:L1.'i 	._:lçi' •- 

Coy 	ch 	t 	: .o., (i: 	T.::), t) .o. 	'i: 	, 	i:t.:i,': I?S. ], 	Dua 	.tnj 	I a nc1s- 

• 1O:i.r 	C(..fl) 	1 	.1oi' 	•J.L::i • 	. 

t 4 

I •- 	 .• 	 •, 	 . 

I 	• 
f 

I 
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' 	 • 	

: 	 I 
. f'y; 	

• 	OFFICi OF THE LCCOUN'1'1'NT GENERJL (i&E) I 	 . 
NIGALAND : :. KOHIMi. 	 . 	. 	 . 

.;••; . M.s.(T)9 -:•- 	. 	 . 	. 	 . 	
\ 

... 'See pa a,grah 162 and 184 (I) M.S.01(T) 	. 	. 	:' 	• ' 	. 
'I 	 : 	• 	Dated,kohima the 	 . GA 

r/( 	

tpag/) 	 ;eAowaees 	I 
i:at the. mDrithly s}iwn I rn thc- datVs. 	cifled 1c 	CbG'amount already • . 

. .:. drawn", 	 :i s 	• 	'S • 	 • 	 . 	 . 

. . Partic4arsj_ 	I -79' 	 •/•99/  
Pay. 	Atô- 3O - 	 IiI,?crc IiMJ; -D Jco'Gv /j,'S( - 0 

It:CJ !;o-ou iOt 	I STh -r ico - ° 
g:o-QG 	OoG1 	 i9c 

If,P/c:4 I r)iOc&t? ,P/O1-/O 	1 o: 6b 	 i 

	

COD 	(  

I zn'  
/._9 2 	/-/-.9g. 	/•-9 -Z 

'articular frc - 	99 	4j)i 	 çO 
/ 	:'forJ s 	jVbt) 	/ç'y4 	L,( 

1C386c 	1D 6 

3ci 

ILCA 

Jt?' 	 /ro:  

Sib 

/* 

(J 

VI 

M A-'- 

/ 

The ' a1e of pay is 	 •.. 	• 

increament accrues on 	every year and in the 
absence of instruction to thecontrary thiG mat bedrawn till tfie 
ta±g stage of Rs 	 • 	is reached, çfnTh 

• 	 1.;rT 	 •'• 	
• 

- . 1  zrwl 

/ 	 hCCO4OFV!1L 	uut) 

AI Ii  

) (_,./(1" 	
C-) 	'•• 	 - 
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It is particularly rcquestEd that the slip may bc ttacIied 
to the first pay bjl1drwn atthcse ratesa 
may be ebtered as i,theraudil nmr r'at the tOP of evry'paybill. 
2. Deduction fund subsd9].1Dtjonsarj rcQvcrLes Gavtctu f s\notedLiri - 

: 	the 'last pay bill 	 h • . 

—. 	 * 
 :st,ted 	. 	. 	. 	. 	.: 	 ,. 	 .. 	 .: 	•. 	• 

I j  

•- 	 . 	. 	 , 	•. 	 • 	 ' 	 • 	 • 	

.. 	 • 	 -•.. 	 •.... 	 . 	 ...• 	 ! 	 i ' 	• 	
' 	 . 	• 	. 	 . 	•• 

Here sLatç he stags at which a pause of'eficicmcy bQr operates. 
;• 	 if-' 	( 1 b 	14 	

• 	
\ 	

') 	
I 	' 

I  NO.GA-1/ 	I 	___ 	 I \ 	' 	f 	' 	
$ •\ I • 	.' 	.• 	 •• 	 .• 	. 	• 	

••.r•- ••... 	. 	• 	'• 	. 	' 	• 	•. 	\-•••• 	' 	• 	t 	. 	••• j J 	1 	c 	
: 	 •• 	 t 	\ 	

t 
!-. 	 cpyfQrwardirig to :-, 	 . . . 	. 	

:)1' 	7: 	\ 	. • 	 e ' 	• 	 ,- . ( 	— 	

' The Treasury Ofçicer  
for iiformation, he should inper -t the detai1sofpay given above in ' 

I 	 I 
 1ast py certificate issuedby him in 4 	 •.• 	 - 	

I servant4  
• 	 • • 	. 	*.• "' 	• • 	• 

I 4 	
- 	 / 	 - 	 - 	 ••- 	—,••••__ 1 •. 	 \•. ',H' 	

• 	i 

1 	
I 	

r 	c: ç 
• 	• 	 . 	

t•• 	 • 	 '• 

- 	

/ 	

I UNTS'CRI 

AN  

I 	
4 	 r 

t•; 	 . 	• 	 • 	• 	 • 	 0 	4 	• 	 0 	• 
1" _:•_ 	-, 	• 	• 	 •. 	 ;. 	: l 

	
• 	 • 	• : 	-- 	• 	•• '•• 	 • 	

-' I•_ 1 	* • ( 	3 	 4 	 4 

I 	
,.( 	 I ( 	 I 

In cse cf leave salary fo -  erriedsa1ry1hc natureof 
- lve may 	ecified in colum (I) to (4) ove'1eaf; 

\ 	 4 

ere the leave salary for crned leave is 4a11oçabl 
-• 	

, r'iricc Governienf t}cn A I1 )cltl. o 11 nh'u)c b o,  Ol1L,47 

indicated 0 	 / 

10 

0 $ 	 • 	 0 	 • 	
• • 	I 	 -••.-.• 	

•0 	•••• 'O 	• 	0 	— •••••..•. ._ ..•...0••.• 	 • 	 • 	
0 	 • 	. 

i:' 	
0• 	 • 	0 	 •, 	• 	• 	 • 	• 	: 	 •.: 

	

•0 	0 	 • 	 .• 	
• 	..: 	• 	... I 	 - 	
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a' 	 )FFJCE OF THE AccouNTANT GENERAL (A & E ) P. 
NAGALAND KOHIMA. 

9 	 , 

:ec Lagraph 162 and ;~b4 I) M:.s.o.(T ) 
* 	 .'J It- ._4 tip  --I //iPi7 	 /$// 	Dated, Kohima the ........... 	 ,.,,.:,.."... 1994 

PAY I LEAVE SALAR.Y SUP. 

Shri/S/I.  

• 	

... QJ2'c:l'2.?.c :24.,... 	.... ... ...  (Gazetted Pa.e ) he / she is entitled tdraw pay/. kave 

• 	salary and allowances at the monthly shown below from the daEes !'c fled less the amount already drawn. 

Particul ar 

Sub Piy 	
O OO 	5O 'u iC) O t  OO C' 

•.. 	oj'f.I'/'/'  

\ 	 41&O0O 	//cO 	0 	 i5f)O 

" - V'7 . 
, 	 ]1A. 	• 	 ' qi1'o 	'S'9If" 	/ 	 • • 

, ' - oc  ro  
nt iii 	

/€1 C OO .1iCrCrO  

Ile 

Tot 
 

1ubVa 
'fi1 	

/ 	I 	 4' 

. • Off.• Pay 	*.• 	 • 	 i 	 •:, 	

- 	 4•:• 
N P A  

Sp1P 	 t2/91h 	
I 	 I  

.;../:.cont.Ai, 	
, 	

••  

D A.A. 	 Lei 

• 	Tot:tI 	•: 	 f/i7' 	-,Jj 	I 
Ni. • 	314/93 _94/$()()O. • 

5 ( 1  ~rr 
- 
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A l 
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NP/... 

Sl. P.y. 

• DA. 

,1LCA: 	
• • S• 	\ 	
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S•. 
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)\ 	
r The hc4keof p' is 	 S 

 1ncremen
4

;  cciues  • 	 -.\ 	 •••• •• 	 • 	 • 	• 	 •• 	

- 	 S 	 • 	• 	•' • 	• . •..: 	 ..' •.. •.. ... every 
year and in the absnc 	of 'insLru-otito 	the:,. 

• 	, •- 	
•••, 	I 	 • 	• 	• 	 • 	 - 	 ,• 	• 	

•, 	 ._••si 	• • - 	contrary• this • may • be dlk wri till the slate ... 	•.., 	•,••.. •......... 	...............is''tcached; 	• • 	'• 	 • 	• 	
• 	, 	N 	

• 	 h. 	• I 	
•.-i 

• 	- 	• , 	• 	
• 	I • 	 • 	 •. 	• 	• 9 	N 	• 	 . 	• 	S 	 • .••••••.. 	.• 	-• 	• 	 • 	 . 	..,. 	.. 	

•: • 	• 	S 	 • 	• 	
9! 	i •• . -• 	••••• "i(- S • ••S 	 . 	

• •. 	:•.. •. ..:.:.. . 	 J_- • 	•" 	• •-i 

	

(, 	) 	
\ 	

( 	 A counts Lhce r  

	

\•i 	J. 	
. 	;AI 	' 	

• 	••

• 	r 

	

• 	•• 	• 	• 	 •• 	.. NC) I L , 	It is p LI i iii I n/ii1 	Vcj1 L11. )bc 4ttnJled to the fpJ 
ratcs and t) i No 	 S 	

In L 	be entered as theId 	i'q the N 	

Officer 
top , of ceiy pay bill' 

	 Of the ACOUdntQAflerI (Acount 
2 Deducfjoii of fund )ubsizptions anl Ieiovercs Goveinment dues 'noted n 

- 	ficate should be L1fc(tcd nnlcss othcrwigo stt ted 	 I 

	

•a?r }fcr. tdte /he/Pt . g/ f2t./vhth I pa(iso 	ècfflc iuy bai 0PILCS 	
\ No GE 2/ 	 S 	 "S 

Copy foi wai dcd to  

flio Treasury Officer 
• 	• 	• 	• 	 • 	• 	• 	

• 	• 	 • 	 • 

	

• 	 • 	, • 	 , 	 ' 	 , 	• 

for 	
inseiN(he, details of pay given bove iiL'aiiy• last — 	 - 

iayccrtiuieue isued by him 	ili'favour ofthis Oovnmenl -  servant. 	 • 

	

S 	' 	

S • 	- 	• 	'S 	' 	• 	• 	 • • 	

• 	 S , ,' 	 '-• 	• • 	• 	• S 	S 	, 	• • 	 • 	•. • 	. • 	- 	•- •. 

	U 	

• S 	

(II in case of knyc sIry 1k mtureof letivo 'i'IySJ)Cajflcd in oIumn • 	 • 	 • 

• 2. 	- Where the leave salary for earned Icave is i1cab ic among diflr 	 idlocon 
- hould be clearly indicated, 	("\)J 	 _•_-r 	 J'SIOIflnd t Køthi 	• 

• 	•• 	

•i 4• 	 - 	 ••. 	- 

-.:..-. 	 • 	

e 	
.•; 	• 	

• 

L 
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Th• iurn e  
!tgzi1nnd , oIi.m 0  

(Throuh ropr Chnnn1) 

I. hive the honour to etnt 	that uon my, inducjøii 
to IP 	t11 effect from 8/L/9 	my Pziy woo iiti1iy fixed 
t ie.3,OO/— in the IP; 	 o of 

( 	ty bnrjc Py in the Sttc Pre—rovjaod scale. 
o/cr, 	fQilowiilg introdtctiri of ROP Rulea,1993 my bic 

i ir 	tho eXi(ing 3c10 (3tnte) 	(in on 7.,93 had already 
reached the it0 of 	 in the scale of Pay 

It is undertoo 	Xroth 
Accountrnit Cor. KOhi1n 	that the Poy of those inductod to I is Ciide Is fixu by ndding 6 (six) woihtae of 	ents 
first in the existing $caJ.e 	nd theu (Pay fixed) in thG next 
h ghor Gt8 9G of IPS 'Scale, !ccord1ng1y, bced on the said 
nnc1oy ny Pray in the IPS Sc,le ouht to be fixed above the 
?3lflouflt 	caicu:Lpted 	as 	under 	:- 

J3cc Pay in the 	xi.3ttg 
;ca1 	( } s.3oO125_ 1 k25O 	 Re. 	090.00. 

an on 7-4-93 

/dd 6 (eix) 	incrom-nt, 
Rk3. 	840,00 

Rs. 	0 230 6 0O 
Since I am allowed the IPS Scale of R8.3000450Q 

thc Accountit Gonerjl ioc junt stagnated my baic Pay to' 
thc mnximurn of Lhe time cz11 	Th. 1000/ without ivirig 
me cny fln.,,nciqlk benefit on thteof my appointment.t 
T ri 

In view of the abovo, I prny your authority to 
kindly allow me to drnw the rclevmit IpS S ca le which covers 
tfly ! flxatjori of Pay beyonQ its. 5,230/— and thus vllowmo to 
enjoy previ1c,os of IPS Cadre end oblige. 

oui's fithfui1y, 

LX 

(f':iGyiGjj !iO)IPS, 
Commandant, 

lob '!.A.P. : Bttalion, 
Churnuk Cdilnn 	N;galiuid 

- 	
LIINk 

H 



COVERNENT OF ifGAL!ND 
Ha11E: DARThEjT : POLICE E:sTTo(ANcI., 

NO.P0L-1/PF//2. z 	DLKohjm, tho 	JL(th NaY 1 94,  
/ To 	 / 	 I  

• 	 / 
\.,'Tho Iccountnt Cinr1, 

• 	
Nagland Kohinia, •, 	. 

5ub a 	' 	EXAT!ON OF PPY UPO. flDUCTflN.TU.1p 

Sir, 	 :. 

.1 em di 	tocj t convoy apprva of th 
Governmet to. the propoi for fixtjon of' py 

1pôn idtj0 td PS in 	spect  
of Shri Akanrw.nq 	P'o, IPS, Cand 	Xot rJAc 8n 0  Churnukoda. as uJ 

1. 	
. ;ri Ak3ngyanq or hu joirod ini1al1y 
..ifl.Gct.v3 on '1O2,1g62 

H0 has been Prootdtppo:.ntad to the 
poet of jyi 	91974 	/ 

Pomot 	to Pdd1F u,0 0 r, S81g82 
• 1(d) 	

Inddctod/promotoä LLm to IPS 
40993 w3d th 

Of 13 i1omont 
i 198Z 

• 2..(a) 	çi1(j).'j) or IPS(Cicire)uio 	1954 

• 	itior, Of inroment •(i)oubjct - 
	 I 

to uny t ord 	P3d by the$toto Gov 
concernod-Unda.r Quj oo  6 	 irmr • 	

menberof. the. • 	• 	• •; •. urvice. 1n;the JUnj' or senior tinrn 

tn tha0 of 811 OrficGR aPpojfltad • • 

	

	:trider rule 9 Of tho  IPS(flcrujtm ont) 
flubs, 1954, an C0mPlOtionf0•. 

• 	 yceric Dorvice f'roL the d0f hi 
PPontmDnt to a. cmdro poet. provided that 

( 53: a promoto Ot'?c.erall drau • n iflc3nIofl in tho eaniol. tjmc 
On the 1to 	Jocribed in. 

(II 
 

of thia eubru],o only on completion • 	•  
of an aggregrj period of' lao 

• 	 eix. yoar Of OVrvica 4 n tho State • 	eli6.servir3 	J'in thelncjjan Police Sorvjce 
• 	(b) I-Iencu- eo per above, th official in quat10 • 

	

	io .d$çirnin g  for iyfi ci;jon a? hi8 piy or 
h1 py on 84199 uouii bo as  
i) H 	basic pay in tht) 	tjr 

(rvs) ca10 of' r G5o/... • 
• 	 Poan 7., 41993 c000 	fJ"43g000 IIç 

• 	(NPs)•.00 74993 	0o O 	t 	34OOO 
pu y an 	 — 

rhbu1d bo0 	• 	. 0 	. • 	5 230 DO, 

I - . 

••.• 	•• 

S 

I.' 
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Siuo his ponoion to IPS f rom NPS is 

from Idwir to higher responsiblo v the Fixation  

of hiz 	in the IPS ic admiacjb1c urc 

22-'o m166  

Th 	isswas. ,  witri the 

Dpartun4AR rnch) vide thi U 	c3124 dated 
nci iinnc otrt a concurrnt 

accord thvd thi UO tk74C 	d 1i994 

Yourt faithfuli 

	

I 	- 

( 	tE 	) 

	

Uputy $cta . 	th 3 Gcvtof Magaiand. 

	

Dtohjn 	th 	1'th1ay4 
Copy to 	' 

The Under Sctiry th i;he •Got.of Ng1.11d 
FinehcPeprit 	1nd Koh1flaG 

2, 	Thá Piecto L3nora1 	o1icrg3nd 
Kohnjth eenc to 	 letter  
NPWQ(A.i)59/€0/73eJ dtqd /2/19J 

3 	Shti Akonç)yanqor,  !o I 	Cnmparldapt p  
let NAP 	Chumudjm 

4. 	Ths Sr.T oeuy afri-car y Dirnapu 
• 	 5. 	Euard Fi1, 

( 	v ) 
Deputy Socretari to t00oitor Ni tagalr,d 

Ct 

K 

çz1C 



• 	GOVEfUi1'II'IT (DF 1JAGALhJT1) 
F 'Ul(J'CE D1PAflTMi?1'Yi' 

( HOP 

N0,FTh0z0P/4/91/ 	Dated }ohimt the 	th ie pt' 94. 

To 
1'. 

1 •  

• 	The Accountant General,. 
'Jagaland, Kohthct. 

Sub - 	1(1GASJTNG 1,131MRP C(' .DA,ADA etc 
Ii: THE 1v:u3 	SCALE c' lAl  

i...!. 

I 
Sir 

am directed to refer to your letter NO GA.-y/I/iS/ 

/IPS/FP/ 94_95/1.036 	d.t. 2.99' on the subject cited above 

and to clarify as under' 

1. 

 

The revised scale ofpay of the State Govt. emp1oy 
• •do effective from 1.6.90 are linked with the All 

India consumer price ind&x point of 603( 1960-10) 
This was done in view of the fact that the State 

• 	Govt. have riot constructed consumer price Ind&x of 
its own4, ruil nrnrger of DA/ADA as admissible on  
3 1 5.90 was not talcen o, detertibilng the revised 
c1e, 

2 	The coipensutton for price rise above the twelve 
rnoritr averge thddix beyond 603 as sanct toned 'by ,  

• the Govt of Th(lla to , its employee; fror time to 
time is acbt1.ss-tbio Ic the State Govt eplo)res 
with slight mod if tcaI ion 

i i thl'ut'l.y, 
40 

..' 

(, 	 LP.  ) 
Under Secretary FLn1)cptt0 

(Estt, Branch) 

gcY1  

V0 55 

. 



C) (T 

GALEE OF 
pLiSFIED IN iFIL 	Xl°RAORI  

INDiA PART ii . . SECTION 3 SUB_SECII0N (i). 	..(qq4J 

NO,200IO2/93_uh1JB  Government of India 
titustrY of Personnel, Public Grievances and PenSiOnS 

(DepartmeIt of Personnel and 	
ajfliflg) 

ew Delhi, dated the 6th iay, 1994. 

exercise oj tue powers conforred by 

subsect101) of sectifl 3 of the ALL India Services 

Act, i91 
(61 of 1951 . the entrai Government. after 

5 oonsultatiofl with the Governments of the States 
cocerned, herebY makeS the fol1OS rules further 

n  ce (Pay) flules. 1954. 
to amend the Indian Police Servi  
name 1 y: - 

These rules may be called the Indian police 
Fourth Amendment Rules, 194. 

Service (Pay)  

(2)' 	
They shall come into force on the date ol' 

in the Official Gazette. 
their publlcati°11  

Rules. 

2. 
In the Indian Police Service (Pay)  

• 1954. 

(a) 	in 	rule 	4, 	in 	
sub-rUles 	(3). 	(4) 	

and 	5) 

respectivelYi 	the 
0j jowing proViSO8, 

shall be added 

at the end, namelY 

provided that such fixatiofl of pay shalt be 

irre5Pct1ve of the year of 
ahlOtmCtIt 

3s igUed to hi 

under rule 3 of tne indian Police Service (egu1atbofl 

of SenioritY) Rules, 1988 

provided further that if pay is fixed at 
a stage 

wiiiCfl 	i 	
common, to any two grades of tile Senior 

Scale, 	the office 	
shall be placed...1fl the 	lower 
	of 

tb03C gradc. " Af 

in rule 5, in subrU18 (i), in clauSC senior 	time 
(ii). 	ifl 

tne second prOVISO, 	for 'tfl 	words (b)  
ior scale' t  shall be SUbStitUte 

scale, the words sen 
ons 	II and 	

fO 
(c), in Schedule ii. in Secti 1, Il1  
the words "senior time scale' wherever they occur. 
te words 'senior scale' shall be 9Ubstituted. 

1. 

ingra) 
officer 
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-- 	 I 	•- 	 • 
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• rinc±pa1 :i 	9 u5liShed in the 
trt 

GaiCte 	of India 
I, 	s2CtiOfl 	(1) 

V5O GZtt 	o.153 cited •4,,1?54 
cJ 	S)S1Uflt1Y  &flC 	Vi(.'- 

(t:&o:CiflarY) 

Lob 	:ing n o.tt.
-  H 

7 
-- 

It 
- -- -- - 	--- - -- - 

)CtG 

.NO. (3) 
• 

(2) 

153,53 
115 
1474 9,10.65 

9.10. 65  
1475 
1597 15.1,6 

• 

1438 24,9.66 
• 

26,11,66 
19 

••• 	
1332 

3,12,66 
• 

•, 

18.B.73 
878 

4  

1017 22.9.73 	• 

1124 • 

31,11.73 
1 	• 0  

29.12.73 
I 1407 

• 19174 
1 	• 33 

16,3.74 
• 	I 	• 270 

806,74 
1 549 

666 
29.6.74 

15. • 	

• 

7•9•74 
945 

15.11.74 
470 

• 	 17 • 15.11. 74   
471E 

18 30.11.7 
1261 

1. 22.2.75 

2 	. 
224 

18.1.75 
2 	

• 51 
186 

2.4.7 

2-. 347 
23.6.75 

2 	. • 

•. 
21,6,7 5  

• 2 • 

753 3j,5.75 

2 
. 651 

381E 
2 	. 25.6.75  

2 
34E 

0 

2 
456E 

• ,10.75 25 	 .•, 

2. 	
0559E 

27.10.75 
0  • 	 541E 

3 , 

I 	 • 



0 	 d2 	 Far: 01 1 - 301- 4T. 
Telex: 62826 

• No.2001512194AIS(ZI) 	 66366 (Trg. Div.) 

irr 
GOVERNMENT OF INDIA 

ffIR7 frizrr uqT frr 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

rju 

DEPARTMENT OF PERSONNEL & TRAINING 
fft 

NEW DELHI , dad the 	Aagt, 1994. 

To 

The Ac.coant6 OLc.eit, 
O.Lae o 	Ac.coun,tan,t Genvwi(Ae.coan,ts), 
Nagactnd, 
KOU1MA. 

&thj€.c:- F-cJon o6 pay in /LeApe.c. -t o6 the p'Lomo.te.e. IRS and lAS oLcvis. 

S't, 

1 am dte.cJe.d to /te.VL to yowt t etteA No.GA-I/IAS/1P4/FP/647 
da,te.d 'n..i2' on the above. .otthje.c,t and to ceaL6y t he po4.t-Lon in n.agwtd 
to the points taLse.d in pa,ta 2 0 6 the tetteA w'idt /te.6vtevie aas be2ow 1  
ad 4vat.&n:- 

(1.4 	The mnLmwn and max,.mwij bene 6it o6 R6.200/- and R4.300/- u.ndeli 
(1) Se.ctLon I ScheduLe. 11 o6 the lAS (Pay) Rwe.e.6, 1954 is adm26Lb1_e. 

onJy £6 a State CLvL€. Se.'wi..ce. o6ceJc £6 dw.w1..ng pay in the .eowe.it zcaft 
a4 de.ne.d in .th.Jj. Sche.duLe.. in o-thvt ca.6e6, as pelt ceaa4itTThZ, 
pay is to be (xe.d onLy at the nect stage 06 the SenLok ScaLe. 06 -the. lAS. 
In the ca)e. 06  IPS, the m-LnLmèim and max).mwn £ncxe.aAe. a-Uowe.d in the 6o/tmu 
c!a-te.go/ty o6 cases is Rs.16/ -  and R6.200/ -  /te6pe.c.t-LveLy. 

(Ld 	A4 pelt out Noti~ications £iue.d on 6h May, 1994, pay 5ko-te.c-t-Lon 
can now be aLLowed t o the S-taLe. GovejLvune.n,t o66i ceA4 on -the,&t Lnduc,t-Lon 
into IAS/1PS/IFS up-to the e.xte.n-t o6  Rs.5700/ - . Ca4e.4 °6 such o,Lcvti 
wouLd, howe.vvt, 6L't.6t be.'ir..e.qu'te.d to be e.xwnrii in accotdctnce w1..-th vcvt1..ou4 
pkov1..on4 £aLd down in ScheduLe. 11 06  the ?te.'pe.c.t-ü'e. Pay RuLeA. 

(1jj4 	As pelt vaAiou6, denLLon6 g1ve.n in ScheduLe. 11 £bLd, equa-iatLon 
0 6 scatu a6-tvt mvtgv?. o6 V.A. £4 to be made at the 1.1.1986 £wi 
hëCPI W7  8 	t 	r4 	o60arnJ 6wIc1'i. pay ILe. Lon6, the V.A., A.D.I., 

InLem ReLJe.6 vc. aLLowed be.yondt)T and nivtge.d in the pay -oaaLe.6 £4 
to be de.duc,ted and pay in the AU lncLLa SvwLce. £4 6 ixed on the ba.oLo 
06 'aL,tanL 4-tate pay. 

2. 	The p'copO4e.d wne.nthne.n.t6 don. p'Loe.c-t-(on o6 pay SCS/non-SCS appoLnLe.d 
to the AIS up.to the e.xte.riL 06 R4.5700/- have 4ince bee.nrt.*d vLde. oak 
No6con4 daLe.d 6h May, 1994, a copy of each °6 w1ch iz e.no6e.d. 

YotvLj actIty..Uy, 

(V. P1 Zgka )  
L)e.6fz 0$6-1cvt 


